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DEPARTMENT OF LAW, JUSTICE AND

LEGISLATIVE AFFAIRS
i NOTIFICATION

Delhi, the 24th October, 1994
(12-10-1994)

No. F. 13(11)94-Tudl;11|31.—The following
Act of Legislative Assembly received the assent
of the Lt. Governor of Delhi on 12th  October,
1994 and is hereby published for general informa-

tion :

THE DELHI PRESERVATION OF TREES
ACT, 1994

(Deli Act No. il of 1994)
(12-10-1994)

(As passed by the Legislative Assembly of the
National Capital Territory of Delhi)

AN
ACT

To provide for the preservation of trees in the
National Capital Territory of Delbi.

BE it enacted by the Legislative Assembly of
the National Capital Territory of Delhi in the
Forty-fifth Year of the Republic of India as fol-
Jows —

CHAPTER 1
Preliminary

1. Short title, extent and commencement.—(1)
This Act may be called the Delhi Preservation of
Trees Act, 1994,

(2) Tt shall extend to the whole of the National
Capital Territory of Delhi.

(3) It shall come iato force at once.

2. Definition.—In this Act, unless the context
otherwise requires,——
(a) “Appellate Authority” means an autho-
tity-appointed by the Government as ap-
pellate authority under this Act;

|[PART v
(b) “Deputy Conservator of Forests” means
a forest officer in-charge of a forest divi-
sion and cxercising jurisdiction over the
area;

(¢) “Secretary” means the Secretary of For-
ests, Government of the National Capi-
tal Territory of Delhi;

(d) “forest produce” includes:—

(a) the following whether found -in, or
brought from, forest or not, that 1is
to say.—

timber, charcoal, caoutchoue, catechu,
wood-oil, resin, natural varnish,
bark, lac, mahua flowers, mahua
seeds, kuth and myrabolafiis, and

(b) the following when found in, or brou-
ght from, a forest, that is to say:—

(i) trees and leaves, flowers and fruits,
and all other parts of produce not
herein before mentioned, of trees,

not being trees (includng
reeds and moss),
produce of such

(ii) plants
grass, creepets,
and all parts or
plants,

(i) wild animals and skins, tusks, horns,
bones, silk, cocoons, honey and
wax, and all other parts or produce
of animals, and

(iv) peat, surface soil, rock and minerals
(including limestone, laterite, mine-
ral oils, and oil products of mines
or quarries);

(e) “Government” means the Government of
the National Capital Territory of Delhi;

(f) “notification” means a notification pub-
lished in the official Gazette;

(g) “organisation” means any company
(public or private); government or semi-
government  department; undertaking;
board or local authority;

(h) “to fell a trec” with jts cognate expres-
sion, means severing the trunk from the
roats, uprooting the tree and includes
bulldozing, cutting, girdling. lopping, pol-
larding, applying arboricides, burning or
damaging a tree in any other manners

(i) “tree” means any woody plant whose
branches spring from and are supported
upon a trunk or body and whose trunk
or body is not less than five centimetres
in diameter at a height of thirty centi-
metres from the ground level and is not
less than one metre in height from the
ground level;
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- () “Tree Officer” means a forest officer ap-
pointed as such by the Government for
the purposes of this Aet;

(k) “prescribed” means prescribed by rules
made under this Act;

(1} words and expressions used in this Aet
and defined in the Indian Forest Act,
1927 (Central Act 16 of 1927) but not
defined in this Act, shall havc the mean-
ings respectively assigned to them in
that Act.

CHAPTER 1T
Tree Authotity

4

3. Establishment of the Tree Authority.—( 1)
The Government shall, by notification, constitute
a Tree Authority for the whole of the National
Capital Territory of Delhi.

(2) The Tree Authority shall consist of the
following members, namely:—.

(i) Secretary of Forests or any other officer
not below the rank of Sccretary to  the
Government nominated by the Govern-
ment. —Chairman

(ii) Deputy Commissoinér, Delhi —Member

(iii) Two Members of the Legislative Assem-
bly nominated by the Government.

—Members

(iv) Two Representatives of the local bodies
nominated by the Government.

—Members
(v) Deputy Conservator of Forests,

——Member-Seeretary

(3} The Tree Authority mav co-opt as mem-
bers in such manner and for such periad as it mav
I determine not more than five Tepresentatives  of

non-official organisations and Government Depart-
ments having speeial knowledge or praetieal expe-
'« rence in the preservation of trees.

4. Meeting of the Trae Authority.~(1) The
Tree Authority shall meet at least once in three

" months at such place and time as the Chairman
may decide,

(2) The quorum to constitute a meeting of the
Tree. Authority shall he three members referred to
n sub-seetion (2) of seetion 3.

(3) No co-opted member shall have the right
to vote at g meeting,

(4) In the case of an equality of votes on anv

matter, the Chairman shall have a seégnrl of éast- -

ing vote. ' - crle g
iy b
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CHAPTER III
Officers and Servants

5. Appointment of Tree Officer,—The Govern-
ment may appoint one or more Forest Officers of
the rank nat below that of a Deputy Conservator
of Forests, as Tree Officers for the purposes of
this Act,

6. Appointment of other Ofﬁcerls.—-Th.c Gov-
vernment  may, from time to time, appoint
such other officers and servants as may be consi-

dered necessary who shall be subordinate to the
Tree Officer,

CHAPTER 1V >
Duties of Tree Authority

7. Duties of Tree Authotity.~—Notwithstanding
anything contained in any other law for the time
being in force, the Tree Authority shall, subiject
to any general or special order of the Government,
be responsible for —

(a) the preservation of all trees within its
jurisdiction;

(b) earrying out census of the existing trees
and obtaining, whenever considered
necessary, declarations from all owners

Or occupants about the number of trees
in their lands;

(¢) development and maintenance of nurse-
ries, supply of seeds, saplings and trees
to persons who are reguired to plant

NEw irees or to repiace trees which have
been felled;

(d) getting planting and transplanting  of
trees necessitated hv  construction of
buildings, new roads or widening of ex-
isting roads or teplacement of trees
which have failed 1o eome up along
roads or for safeguarding danger to life
and property;

{e) organisation of demonstrations and  ex-
tension services for the purposes of this
Act and assisting private and public in-
stitutions connected with planting and
preservation of trees:

(f) undertaking such seiilemes or measures
as may be directed from time to time by

the Government for achieving the ob-
jects of this Act;

(g) undertaking eritical study of the propo-
sals of various sovernment departments
and private bodies. for eonsipuetiond . vof

Jery e "bm}q;ags,,.‘,.raads. ~~dastories;- - irrigation
wnr -~ WOrks. laving ont of electric, - telephone,
te}egr_aph and other, transmission lines
With regard to protection. .of existing
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trees and planting of more trees, wher-
gver possible.

CHAPTER V

Restrictions on felling and removal of trees and
liabilities for preservation of trees

8 Restrictions on felling and removal of
trees—Notwithstanding atything contained m any
other law for the time being in force or in any
custom or usage pr contract and except as provid-
ed in this Act or the rules made thereunder, no
person shall fell or rempve or dispose of any tree
or foregt produce in any land, whether in  this
ownership or occupancy or otherwise, excent with
the previpus permission of the Tree Officer.

Provided that if the trec is not immediately fel-

led, there would b2 grave danzer to lite pr pro-

perty or traflic, the owner of the land may take
immediate action to fell such tree and report the
fact to the Tree Officer within twentv-four hours
of such felling.

0, Procedure for obtaining permission to fell,
cut, remove or dispose of, a tree.—(1) Any per-
son desiring to fell or yemove or otherwise dispose
of, by any means, a tree, shall make an applica-
fion to the concerned Tree Officer for permission
and such application shall be accompanied bv
attested copies of such documents as may be pres-
cribed in support of ownership over the land, the
number and kind of trfees to be cut, their girth
measure a¢ a height of 1.85 metres from ground
level and the reasons therefor, copy of sajra show-
ing clearly the site and khasra numbers of the pro-
perty.

(2) On receipt of the application, the Tree
Officer may, affer inspecting the tree and holding
such enquiry as he may deem necessary, either

grant permission in whole or in part or for rea-
sons tp be recorded in writing, refuse permission.

Provided that such permission may nerf be ri-
fused if the tree:—
(1) is dead, diseased or wind fallen; or

(it) is silviculturally mature, provided it dpes
not occur on a steep slope; or°

(iil) constitutes a danger to life pr property ot
(iv) constitutes obstruction to traffic; or

(v) is substantially damaged or destrpyed by
fire, lightening, rain or pther natural
causes; or

~(wi )i recuired in rural areas to bg cut with
L a view ‘to°appropfigting “"the, ‘Wood or
leaves thereof or any part thereof for
bonafide ase for fuel, fodder, agricultu-

1. ” ral implements, or other domestic use.
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(3) The Tree Officer shail give his decision
within sixty days tron the date of receipt of the
application :

Provided thal no permission shall be granted
to any person from the same area on
more than two o:casions during the
same year subject to o maximum area of
one hectare at a time.

(4) If the Tree Officer fails to communicate his
pernission on resquest within the period specified
uider sub-section {3), the perinission referred tp
in section 8 shall be deemed t¢ have been granted.

(5) Bvery permission granted under this Act
shall be in such fornt and subject o such condi-
tions, including takmg of security for ensuring re-
generation of the area and replanting of trees or
otherwise, as may be prescrived.

10. Obligation to plan trecs,—Every  person,
wiio i granted pernission ander this Act to fell
or dispose of any tree. shail be bound to plant sucn
aumber and kind of trees in the area from which
the tree is felled pr disposed of by him under such
permission as may be directed by the Tree Officer:

Provided that the Tree Officer may, for reasons
to he recorded in writing, permit lesser number
of tregs to be planted or trees to be planted in any
different area or eXempt any person from the
obligation to plant Of tend any tree.

11. Preservation of trees.—(1) Subject to the
provisions of sectipn 13 it shall be the duty of the
owner of the land to comply with an order magle
pader section 9, or a direction issued under sec-
tion 10 and to plant trees in aecordance with such
an order or direction and to ensure that they grow
well and are well preserved,

(2) All the pwners shall effectively protect all
lands or trees growing in the lands or the arcas
under their control and where the Tree Officer is
of the opinion that adequate measures have not
been taken to protect the trees from any damage,
ha may dircet the owner (0 take such mieasures as
are considcred neeessary tp  profect trees from
damage. In case of default, the Tree Officer may
himself arrange such measures and recover the
expenditure therepn from the owner in the pres-
eribed manner.

12. Implementation of order made or directipn
given under sections 9 and 10 and recovery of ex-
menditure on failure to comply with them.— (1)
Every person who is under an obligation to plant
teees nnder an order made under seetion 9pr a
direction given under section 10 shall start pre-
naratory work within thirty days of the date of
reeeipt of the order or directions, as the case may
b2 and shall plant frees in accordance with such
order or direetion in the ensuing DI tollowing
tainy season or within such extended time as the
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Tree Officer may allow and shall provide adequate
and ci{ective protection to the trees that exist or
are planted in the land or the area from any
damage

{2) In case of default by such person, the Tree
Cilicer may cause trees to be planted and may re-
cover the cost of plantation from such person in
the prescribed manner.

13. Adoption of trees.—Notwithstanding any-
thing contained in this Act or in any other law for
the time being in force, the Tree Authority may,
subject to such terms and conditions as it may
specify in that behalf, after giving notice to the
owger of the tree to show cause, if any, as to why
the trees should not be given in adoption, allow.
by a written permission, any body corporate or
institution to adopt the tree for such pericd as
may be specified in the permission and during such
period, the said body corporate or institution shall
be responsible for the maintenance and preserva-
tion of the said tree.

14, Appeal—(1) An appeal shall lie against
the order or direction of the Tree Officer under
sections 9, 10 and 11 to the Appellate Authority
within a period of thirty days of passing order or
direction by the Tree Officer,

(2) Every appeal under this section shall be
made by a patition in writing and shall be accom-
panied by a copy of the order or direction appeal-
ed against and a fee of rupees ten.

(3) In disposing of an appéal, the Appellate
Authority shall follow such procedure as may be
preseribed

Provided that no appeal shall be disposed of
unless the appellate has been given a reasonable
opportunity of being heard.

CHAPTER VI
Penalties and Procedure

15. Seizure of property.—Where the Tree Offi-
cer has reasons to believe that an offence under
this Act has been committed in respect of any tree,
he may seize the tools, implements, any boats,
vehicles, animals or other conveyances used for the
commission of the said offence, alongwith the tree
Or part thereof which has been served from the
ground or the trunk, as the case may be.

16. Forfeiture of timber and other produce from
the tree, implements used for falling and the vehi-
cle and animals used for trangport of such trees,—
(1) Where any person is convicted of an offence
under this Act, any timber or the tree in respect
of which an offence is committed, the tools and

implements used for felling and any boats, vehic-
2427DG/94--2

les, animals or other conveyances used for its
transport, may be ordered by the court to be toi-
feited to Government,

(2) Any timber produce from the tree, tools
and implements, etc. and any boats, animals or
other conveyances forfeited under sub-section  : 3
shall be disposed of by the Tree Officer in : .1
manner as may be prescribed.

17. Power to release property secized under sec-
tion 15.—The Tree Officer may release the pro-
perty seized under section 15 if the owner of the
land executes a bond in such form as may be pres-
cribed for its production whenever required.

18. Power to arrest without warrafit.—(1)
Any Tree Officer or a Forest Officer not below
the rank of a Forest Ranger or a Police Officer
not below the rank of a Sub-Inspeone  may,
without a warrant, arrest any person reasonably
suspected of having bean concerned in any offence
under this Act, and such person refuses to give
his name or address or gives a name or address
which the concerned officer has reason to believe
to be false or if he has reason to believe that the
person will abscond.

(2) Any person arrested under sub-section (1)
shall be informed, as soon as may be, of the
grounds for such arrest and shall be produced
before the nearest Magistrate having jurisdiction
in the case within twenty four hours of such
arrest excluding the time necessary for the
journey from the place of arrest to the court of
the Magistrate and no such person shall be
detained in custody beyond the said period
without the authority of the Magistrate.

19 P.ower to release person arrested,-——Any offi-
officer who has arrested any person under the pro-
visions of sub-section (1) of section 18 may release
such person on his executing a bond with propet
surety to appear, if and when so required, before
the Magistrate having jurisdiction in the case, or
before the Police or the Forest Officer not below
the rank of Deputy Conservator of Forests or
the Tree Officer, .

20. Power to prevent commission of offence.—
Every Tree Officer or his subordinates or any
Forest, Revenue or Police Officer shall prevent
and may interfere for the purpose of preventing
the commission of any offence under this Act.

21. Power to compound offence—(1) The
Governmsnt may, by notification empower a Tree
Officer or any Forest Officer not below the ran
of Deputy Conservator of Forsst :—

(a) to compound any offence committed
under this Act on payment of—
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(i) a sum not exceeding rtupees ten
thousand by way of composition for
the offence which such person is
suspected to have committed, and

(ii) the value of timber and other pro-
duce, if any, from the tree in
respect of which the offence has
been committed;

(b) to release any property seized or liable
to confiscation, on payment of the
value thereof as estimated by such

.o Officer and the amount deteymined as
payable for composition of the offence,
s os ordered by the Tree Officer or

any Forest Officer, as the case may be.

(2) On the payment of such sums or such
value or both, as the case may be, to such
officer, the property seized and the offender, if
in custody, shall be released and no further pro-
ceeding shall be taken against such offender oF
property.

9. Contravention of Act to be reported by
certain Officexs.—It shall be the duty of every
Forest Officer, ~ Panchayat Secretary, FPolice
Constable or any officer superior to bim and
every officer of the Department of Agriculture,
Horticulture, Block Development and Revenue——

{a) to give immediate information coming
his knowledge, of any contravention
of section 8 and of preparation 10
commit such contravention to the Tree
Officer or the Deputy Conservator  of
Forests:

(b) to take all reasonable measures in his
power to prevent such contravention
which he may know Of has reascn O
believe that it is about or likely to be
committed.

22, Offences by organisations.'(lj If the
person committing an offence under this Act is an
organisation, _ the organisation  as well  as
every person in charge of, and responsible 10,
the organisation for the conduct of its business at
the fime of the commission of the offence shall be
deemed to be guilty of the offence and shall be
liable to be prosecuted against and punished ac-
cordingly;

Provided that nothing contained in this sub-
section shall render any such person liable to any
punishment provided in this Act, if he proves
that the offence was committed  without  his
knowledge and that he exercised all due diligence
to prevent the commission of such offence.

(2) Nottwithstanding anything contained 10
sub-section (1), where an offence under this Act

Part 1V

has been committed by an organisation and it is
proved that the offenice has been committed with
the consent or connivance of, or is attributable
to, any peglect on the part of its Head of the
Department|office unit, director, manager,
secretary, treasurer Or other officer of the organi-
sation such head of the Department|Office/unit
director, managef, Secretary treasurer OF other
officer of the organisation shall also be deemed
to be guilty of that offence and shall be liable to

be proceeded against and punished accordingly.

24. Penalty.—(1) Any person who contravenes
any of the provisions of this Act or rules or orders
made thereunder shail, on conviction, be
punished with imprisonment which may extend to
one year or with fine which may extend to one
thousand rupees or with both.

25. Award of penalty or forfeiture not to intet-
fere with other punishment,—%he award of
penalty or  foreiture of any property under this
‘Act shall not prevent the inflicting or any putish-
ment to which the person affected thereby is
liable under any other law.

CHAPTER VII
Miscellaneous

26. Officers to be public servants.— The officers
exercising powers Of discharging any duties or
functions under the Act shall be deemed to be
public servants within the meaning of section
cit ége; Indian Panel Code. (Central Act 45 of

860).

7. Bar of Proceedings.—NoO suit or proceed-
ings shall lie against the Government or any
person empowcred 0 exercise power or to per-
form duties or discharge functions undet this Act,
for anything done or purporting to be done ot
omitted to be done in good faith under this Act
or the rules and orders made thereunder.

28 Execution of order for payment of money.—
Any sum, including any amount of composition
of an offence, the payment of which has been
directed to be made by any pcrson under  this
Act shall, without prejudice to any other modse
of recovery under any Jaw for the time being in
force, be recoverable from him as an arrear of
land revenue.

29, Power of the Government 10 exempt.—
Subject to such conditions, if any, 2s may be
imposed, the Government may. if it constders
it necessary so to do in the public interest. by
notification, eyempt any area Or any species O
trees from all or any of the provisions of this
Act.

10. Power of the Govemnment for Preservation

of Trees.—{1)} The Governmént may in the
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interest of general public, declare by nofification
that any class of trees shall not be felled for such
pericd as is specified in that notification,

(2) The management of such trees shall be
regulated in the prescribed manner.

31. Investing Trees Officer with certain
powers.—(1) The Governmenr may, by notifica-
tion, invest the Tree Officers and other officers
Tree Officers and other officers with all or any
of the following powers, namely :—

Central Act 2 of 1974,

(a) power to enter upon any land and 10
.« Survey, demarcate and make a map ot
the same;

(b) Powers of a civil court to compel the
attendance of witness and the produc-
tion of documents and material objects;

(¢c) power to issue a search warrant under
the Code of Criminal Procedure, 1973;

{d) power to hold enquiries into offencec
under the Act and in the course of
such enquiry to receive and record
evidence;

(e} power fo take possession of property
under the Act.

(f) power to direct release of property or
withdrawal of charges; and

(g) power to require any person to plant
tree or frees of suitable species in ade
quate numbers on any land owned or
occupied by him.

32, Transit of felled material.—The provisions
of sections 41 and 42 of the Indian Forest Act,
1927 shall mutatis mutandis, apply to the transit
of the felled trees under this Aect.

CENTRAL Act 16 of 1927

33, Power of the Government to give direc-
tions.—The Government may, from time to time.
give to the Tree Officers, other officers of the
Tree Authority and officers subordinate to them
general or special directions regarding the dis-
charge of their functions and for carrying out
effectively the purposes of this Act, and such
Tree Officers and other officers shall comply with
the directions issued.

34. Power to make rules.—(1) The Govemn-
ment may, after previous publication make,
by noftification, in the official Gazette, rules to
carry out the purposes of this Act.

(2} In particular and without prejudice to the
generality of the foregoing power, such rules
2427 DG/94—3. R

may provide for all or any of the fo_ilg)wing
inatters namely —

(a) Specifying attested copies of documents
to be attached with application for
obtaining permission to fell, cut, re-
move or otherwise dispose of a tree
and prescribing the form in which such
permission shall be granted;

(section 9)

(b) specifyiny the manner for recovery of
the expenditure by tree ~officer from
owners who default to protect trees

from damage; (section 11)

(c) specifying the manner for recovery of
cost of plantation from persons who
fail to plant trees; (section 12)
(d) regulating he procedure fOr'*Gm
of appeal by the Appellate Authority;

(section 14)

(e) specifying the manner of disposal of
forfetted timber, other produce from
the trees, tools and implement, etg;

(section 16)

{f) prescribing the form of bond to be exe-
cuted by an owner in case of release of
property seized wunder section 15;

(section 17)

(g) specifying the manner of regulating the
management of class of trees felling of
which for spscified period is prohi-
bited; (section 30)

(h) any other matter which is to be, or
may be, prescribed under this Act.

(3) H_very rule made by the Government
under this Act shall be faid, as soon as may be

after it is made, before the Legislative
Assembly.

35. Provision of this Act to be in addition to
any other law for the time being inforce.—
Nothing in this Act shall be deemed to affect the
operation of any other law and the rules made
thereunder and the provisions of this Act shall
be in addition to and not in derogation of the

provisions of the said Act and rules made there-
under,

R.T.L. D'SOUZA, Under Secy.(L.A.)
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LABOUR DEPAR’TMENT
. NOTIFICATION
Delhi, the 24th October, 1994

No. F.2(1)91-RA|740.—Whereas  the Lt.
Governor of the National Capital Territory of
Delhi is satisfied that public interest so requires.

Now, therefore, in exercise of the powers con-
ferred by sub-clause (vi) of clause (n) of Sec-
tion 2 of the Industrial Disputes Act, 1947 (XIV
of 1947) read with the Government of India,
Ministry of Home Affairs Natification No.
2[2|61-Judl. II dated the 24th March, 1961 the
1t Governor of the National Capital Territory of
Delhi is pleased to extend the period of declara-
tion of each of the following industries in the
National Capital Territory of Delhi to be Public
Utility Service for the purpose of the said Act
for a period of six months upto 12-4-1995,

1. Cotton Textile.

2. Indian Oxygen Ltd., Najafgarh, Road,
Industrial Area, New Delbi, engaged
in manufacturelproduction of Oxygen
and dissolved acetylene and other indus-
trial gases and supply of arc welding
electrodes and Mi};. Universal Oxygen,
E|27. Link Road, Jhandewalan, New

 Delhi-35 and MIS Utiam Air Products
"Lid.. A-61, Okhla Indl. Area, Ph. I,
New Delhi-20.

3. Fire Brigade Service Maintained by the
Municipal Corporation of Delhi.

4, Production Storages. Transporatation,

marketing and distribution of patro-

- leum products at or from the bulk

supply'storage depols at or near air-
ports.

5. Delhi Transport Corporation,

6. All Transport Services cmgaged in the
plying of staye carriages as defined in
the Motor Vehicles Act. 1939, and
operating in_the National Capital Terri-
tory of Delhi.
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% Elﬂgs‘:u;d;&aﬁsport services : engaged
in the loading and unloading of goods
on the Railways sidings.

8. All Hospitals, dispensaries and Nursing
Homes covered by the definition of the
term ‘Industry’ under Section 2(j) of
the Industrial Disputes Act, 1947,

9. Flour Mills engaged in miling flour
employing more than 10 workers.

.

10. Factories covered by the Factories Act,
1948, which are engaged in the manu-
facturing of diary products, bakery
products, hydrogenated oil, edible «il,
corn flakes products such as wheat, rice
oat flakes.

11. Industries engaged in the canning and
“ preservation of fruits and vegetables
and meat.

12, All residential hotels in the National
Capital Territory of Delhi.

13. Flight Kitchen Airport Restaurant and
snack bars run by the Hotel Corporation
of India Ltd., at the Delhi Airport.

14. “Narangs International Hotels, Private
Ltd, Palam Gurgaon Road, New
Delhi-110037.

15.  Cold Storage (Refrigeration) factories.

16. All restaurants in the National Capital
Territory of Delhi approved by the
Department of Tourism Govt. of India,
New Delhi.

By the order and in the
name of the Lt. Governor

of the National Capital
Territory of Delhi.
u K. R. SAWHNEY, Under Secy. (Labour)

Printed by the Manager, Govi. of India Press, Ring Road, Maya Purj
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LAND & BUILDING DEPARTMENT
NOTIFICATION
Delhi, the 24th Octaber, 1994

No.F.7(30)/90-L &B/L A :—-In pursnance of the provisions of
Sub-section (1) of section 22 of the Delhi Development Act,
1957 and by virtue of the powers of the Central Government
delegated to him by the President of India, vige Government
of India, Ministry of Works and Housing’s Notification No.
K-T1611/15/71-UDJ dated the 5th Feb.. 1972 the Lt. Gover-
nor, Delhi is pleased to place at the disposal of the Deihi
Development Authority for the purpose of development in
accordance with the Provisions of the said Act, the Nazul
Land prescribed in the Schedule below on the terms and
conditions agreed upon by the said Authority in its Resoiu-
tion No. 114 dated the 10th May, 1961,

SCHEDULE
Name of Total Area Khasra No.  Area
Village ey S rin -
(Big—Bis.) (Big.— Bis.)
Tihar 0-05 286 min. 0-05
By Order,

GYANENDRA SRIVASTAVA, Jt. Secy. (L&B)

. New Delhi-110064

- and Published by the Controller nf Publications, Delhi-110054, 1994
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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHY
DEPARTMENT OF LAW, JUSTICE AND'LEGISLATIVE AFFAIRS
i ERRATA
Defhi, the 22nd February, 1995
No. F, 13(11)94-Jud]/11.—The following corrections made in the English version of The Delhi Preservation
of Trees Act, 1994 (11 of 1994) published in the Delhi Gazette (Extraordinary of 24th October, 1994, are hereby
published for general information:
. Instead of Read
4 —Section 3 mav may
ub-section (3)
3 Line 2
. __Section 4 Meeting Mectings
§ Sub-~section (1)
: Head note
t _-Section 7 and other, ' and other
| Sub-section (g) transmission transmission
| Line 6 lines lines
: __Section 8 : Whether in this Whether in  his
' Line 7 ownership ownership
Section 10 : Obligati.cm to Obligation to
plan trees plant trees
1 409 DG/95 (1)
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B e e e Appellare appollant
Sub-section 3
Line 5

~Section 15 Served Severed
ling 7

~—Section 16 falling felling
Line 2

—Section 19 P.ower Power
Head note

—Section 21 as osordered as ordered
Sub-section (1) (b)

Line 6 :

—Section 22 information coming information
Sub-section (a) his knowledge coming to his
Line | knowledge

—Section 23 Nmtwithstandiug Notwithstandinx
Sub-section 2
Line |

~Section 23 Organisation such Organisation,
Subesection 2 head such head
Line 9

~—Section 25 inflicting or any inflicting of any
Line 4 punishment punishment

—Section 26 ot fhe India of the Indian
Line 5

—Section 31 witness witnesses
Sub-section (1) (b)

Line 2

~—Section 31 namely:— Name:
Subesection (1) Centra] Act 2 of (a) Power
Lines 5, 6 & 7 1974 (3) Power

—Section 31 offencec offences
Sub-section (1) (d)

Line 1
—Seetion 32 Forest Act, 1927 shall Forest Act, 1927
Lines 2 & 3 (Central Act 16 of
1927) shai}
~—Section 32 this Act. this Act.
Lines4 & 5 (CENTRAL Act
16 of 1927)

—Section 34 regulating the regulating the
Sub-section @)d) procedure procedure
Line 1

~-Section 35 Provision of this Provisions of this
Line 1 Act Act.

-—Section 35 inforce in fores,—

Line 2
! TR TR ca DL T _ : _ R.T.L.'D’SOUZA. Under Secy. (L.A)
! Priated by the Mange, Gov. of Lndia Fress, Riog Road, Maya Puri, New Deibsi-1 10064 o
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